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Choudhary keeps his mouth shut so that
nobody can put words into his mouth.

weqY WEEY : qg AT e §, 99
fgma & wgar =1g ar g

I can’t say anything about this.

oY J2w fagrdt awaRay ; ga sl
AEW §A T AT FAFT GHW q,
Afma A @t YA B FIT qnwwE ?

Weay HERW ; 98 A% (A7 g

(Interruptions)

SHRI BUTA SINGH : Sir, these

remarks made by Mr. Indrajit Gupta
must be expunged from the proceedings.
He has no right to say this.

SHRI INDRAJIT GUPTA: You
said that somebody put words into his
mouth, That is why I said so.

(Interruptions)

12.32 Hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

chorlted missing of Current and Saving

Bank accconts ledgers/Cash books contain-

ing rccords of accounts worth over rupees

30 crores from Bank of India Branch,
Calcutta

st T fosie oA (BISATY) ¢
weqer wgiRa, § sfaqraday a1F AT
% farafafga fawg & T fag @t
oY &1 e femnar g &1 JAFAT HIAT
g fe 8 sgaeag § orqar qadey §—

b§w AR zfoear FT  FAFYT
qrEl F 19 NITT AF A F
Fat/ A afgal ¥, faad 30

from B.O.l1. Calcutia
etc. (C.A.)

FUT Tqa1 § afas & Gl &
R g, g9 oy § quIIR
M ZT AT A IFIT gIAT H7
Te FIgargr 1”

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Mr.
Speaker, Sir, Calling Attcntion Notice
appears to be bascd on a newspapcr
item in a papcr published from Calcutta
dated February 21, 1984, regarding
missing current and savings bank account
ledgers/cash books from the Bank of
India Branch, Calcutta.

2. The facts of the case sare that a
theft of some old ledgers/books from the
Chittaranjan Avenuc Branch of the Bank
of India was dctected on 9.2.1984. The
Bank immediately reported thc case to
the local police and an FIR was lodged.
The local police have registered a case
and apprehended threc persons, viz.,
S/Shri Ramji, Kalu Shaw and Bijay
Pandey who have subscquently been
relcased on bail, Shri Bijay Pandey is
the minor son of Shri Dayaram Pandey,
Head Peon working .in the said Branch.
Investigations are in progress and some
lost records have since been recovered.

L

3. The Bank has reported to
Government that total deposits of the
Branch are of the order of about Rs.
3 crores and the question of loss of
records worth over Rs. 30 crores, as
rcported in the press, does not arise.
Further, the Bank has also confirmed
that no current ledgers/books are lost
and no loss to any of the Bank’s custo-
mers is apprehended.

oit T fasia araeTa : seqeT W -
ga, WAl AZRG T 9 419 fRar §—ag
ST STHRYT TETIT & AT SqTA ATHYT
geaTa (@ WY Q1T g Al ag AF-Aaged
3 faa 7 YRt & aur Iai arfe
gratea Rz Y gar § | g7 TH! 9'A
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[ = TH fasi@ qraan |

¥ a1g g F1 97 W IHE g qwr
9T Ay W §A WGl a T ag A fFar
g1 3R gat gga # s} @A ar fF g9
Y ¥ FT AAAIALTE 51 H g
wiAT § wETasEy 2 WY & | 4N IggHa
WY S §ET 57T H OF FAL) A7 oY, 98
AT 92 9T @A A 17 AT gl
FXAY oY agqr s v foga #AS &
am ¥ gfag &, =9 FFS A LT
d%1 U &Y grEedy ey 2, fEwasg
¥ uFrsFET AT A 21 g, 39% anr
# gy fai & 4 &fx |9 S9 araEy
A 99 gug 319 faeare § gt Y 97 )
I T@ F WY FEAT 9T @I ¢ FF A7)
HEIed 7 39 gHY §IF H IY A1qTaA
fear a1, 39 rargw F FEgE A
gearal # gfg axdr 9 a8 g1 gax
3T # 15 q7¢q7, 1983 : it g8
qar T IaF gAtfaw 1981 @ grar-
gy Y GTATAT 41 g=ar 1981 Y, &Y
1982 ¥ agFT 2065 71 4 | @19 3G
fe @1 ®yar N@ED F awT T FA-
alesg 2, @8 1981 W 20.34 30T &7,
1982 ¥ 19,24 FOT =10 atr 1983
F1 S 30-6-83 #1 afFer qaAsag, ag
1165 0T g% 2 ) gfz g« TIAFY
g, ar ag @%ar FGFT FIWT 2500
FUT g1 AT & 1 gEr a0F ¥ @i
1981 % 1891 weAw w2y §, @zt 1982
#2065 w3 &Yy 1983 F FgFT R
2500 F FAT T AL | TH AGY &7
3G fo gearal ¥ afg @ @ 2
ThfaaY & grary & W5t wgey ¥ q9d
Sa@E § amar atfa 1982 & wgr 77
gemd wdY, agi 30-9-83 a¥ 69
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HeATE Y S &Y | GHFT "gad qg gaAr
for whfgal & afg gf§ ) @a st
QIIE & UIETadE &1 99 g,
1981 & 450 UweqAIES Traless 9,
agl 1982 ¥ IAF} gear 608 g 7%
3@ dOF ¥ /g @Y f& =g 9%
Qs &1 qEAT Y, Iy SEHs)
FT GIHAT g1, 37 qzaial # afg g1 W
g AR gAH qw qIAAIEST FT G AT
gigmar § 79 934 § wxi A
g s gal gza § o g4t dy @ §
AR 97 § fowgdt fRQ1E FY 3@ w@rat
SHESTRURS] S Bt B G ) A
Fas oY, afz I aal 9T € w19-
FE Y, 1/ anmwarg x5 fafeaa
&7 ¥ T 37 gEArE A facga A
QFT AT AFAT 9T, a1 Fq4 q FH IAH
4 T1E o1 FHA 97

12.42 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

ST g F1 USTAFIT AT 4T, qr
99 FIT A ILRA W T ¥, T aga
a=y ¥ 1 ag afems adr § ¥ Ay
F gA-T91A F1 FwE § fd s g
FAqT @1 1969 F ST FHi F1
UG AT gAT 91, A1 IGH 7g =¥eg
@1 AT T ;

‘It agfa &1 grarg el
AN & SNaq F g AR @ FA §
qT9F GIATSF I &l ) e

@a gu Ffa, @y TN @R
fautat & cafeq fasm, A9me

TATFT q@IqT AT, A% ITA-
FOlen #1 drearfga AN fass
&1 & fawrg J@ usra qr-
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fawarall aar Idedl F1 QU FLA
g | 38 YA & faq ag sarzas
g fF auwre §Fer st & fag
faeare aar fafaseor ol fFm
qefa & afasig o0 & F1F F
e foeyard sy gy A’

T a0OF ¥ g q97 FIL
freqaTay ) far 2

MR. DEPUTY-SPEAKER : Please
speak a little slowly. If you speak fast,
we do not get the interpretation from
the intcrpreters.

st v fasma araam @ IqEdE
ugen, § a8 G1q@ ag FEAT ATGAT
fF og &Y §F1 § ArEgE gl §, Ia
for g+ & St gFIIEE AT fHy AQ
& T gAFT UFEITAT Arfes AT
AT F1 9fg aq g9 @ F ATFS W
a1a & 5 quA fraeg fean qrat &
g 198 SN ANg FT gIT g, TEH G-
FX F1 Tag qar g g f& fwaq
F Qg gwavg & quA feFEd §
TRIA 997 FqTT H FGTE

“gr I gL sl gfag
g fo zr@t & & a7 WiEw aw-
a7 3 0% w0 @ #ik zafan
star 6 awta o § sar @,
30 #9003 waC ¥ wfuw yeo &
femel & @1 19 FT gare g1
TEY EIAT ¢ T§F qAWAl, IF T
qiF Ft gfez w1 g fF e =19
qEn/geas Agi@rs 8’

AT TEY/IETF g1 @18 g, Al RAFT
nIag a3 3 foF quAY ag/geas arg & |
§ @1 agigd &7 sq7A I-AT AT FT.
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YT ATwTaa FLAT ATEAT | AT AT AV
ag e arviY o fav agar fraie & faswan
qr AT AqT F o JrArgr 1 I AT FH1
¥ Warast 9 @ g ag s gsnafq,
Iqafg AT 3% sfead a1 9isqis
gaad W su fue & gafas
g2 -gc  Iaafg uF FUT ¥ SATRI
FAT o gHA § | T 1982 IF 439
a¢ g@mafqal & FIT 1728 &g
®9qT IFET AT X wafs 1981 H
g3 ggf awmar 1453 &UT &U
a7 1 1982 & 9§ [gFT 1728 &I
graar | og ¥ §% § ®IAT Ad &, S
qIFE FT TAFT FAT L &Y 5 qIFe
% 9 TIA1 AKI AT FAGT § FqUIAT,
IALATY 1 @OI-{qFH FIX | 9T
gAF 9T FB Agl § AfHA AU FH
gy 7 ofsa® 747 FT AF & A1
FT A G4T IF § AHT AT IAT HY
qEIA KT ATH HIA § | AN ATH TS
gfTea za 3w § 26973 § st IaF
ggt a®@r 393 Az s1A1 g 1 439
T3 Samafaal 9T aFTar & 1728
FAT AT AT 26973 B IAT-
qfagay 9T IFTAT § 393 HFAT TIAT |
THFT HTLT FIT & 7

$B AT & 1T H qar qar fF
e gfieg &1 40 avdz qar ar
fegr sriar @ fo98@ & s97 qI9FE &7
FTH FT ATd § ATHT TT JIET AT T
T8 HT4 F.f7¢ 60 1@z ¥4 & fag
gt I fread eanfz & w=q §
AMTAT & F T9 F1 [T &1 J1T )
5 39 gfae &1 Srear T1ga § ar 94
197 gREgT AT § fo g 40 qRET
A A g s gz fas @
73T | " |
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MR. DEPUTY SPEAKER - Come to
the point. Put the question. Suffi-
cient background has beén prepared.

P

SHRI RAM VILAS PASWAN: I am
always to the point.

MR. DEPUTY SPEAKER : But you
are not on the point relating to Calling
Attention.

SHRI RAM VILAS PASWAN : Sir,
if you listen to the translation, you will
understand.

3g 40 qdHe feq & Y T
arar 2 ay afasifral #Y afsmis § @<
FT I TIFAAT THTH F fEar svar g,
Warzr mea wT fear smar g z@
aOF T FTH G Wra |

Mg fes #7 3 A
ey gidY § SUST 19 39 |

UF q19 A T A199 W gEE §
FEAT FIZAT § | AHALT I AT 19 A
g & | Afa T g rETHE FL
ar IaF! &9 AF a5 &1 ai wfes
AT ATIT T4AT |

SHRI ATAL BIHARI VAJPAYEE :
He is Minister for Credit Mela,

st TR fasa @amA : foocll &
&-gT 40 FUg wqar afe fagar gad
SrgY 9T WY ate 1@ & | ar qar fwasr
fear sir @gr g « a8 T@AT 9El SRFWA
& fore fear 91 @1 & | 9rEf saFa e
F1 fHdY o1 g% 7v w7 frat

foa®r 9 arw< ag 'qar faar ST @
g | f5at ada gl ar sofeard #¥
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I3 9941 g fag 1 Wr e
79 & fqg ag gagr fggr or @r
wF FAE wraT =W gqig ¥ aic T,
fomn #1% fgwia-frag g & a0
aTfa® &3 q1aT g% & a1 A A
YT ) 9T {17 40 HT g747 fagedt &
g a3g § 7l Er ot 45T 100 4T
gqaT ate a1 | agt & AW qI0 Gy
g 1 & 9 Adiam & quAr Sndar fs ag
40 0% gqar feE sraTT 9T i
TAL | 997 FIE SHA 78 TE Y ? 70
®1E garag A atg A N, e
foae &t o fs fraat Gar 3ar & | &9

9, gftam, mfzaray &1 feamY qan
a7 =rfge 1 QAT 3 a8 fwar war 1 N
FHT E, BT AFT AT g AqT )
AT AT T AW qrg S AR ar
e ¥ Y 709  3TRY A1 2@} érrqf
TR g | §F g8 ¥ ag Srard qaEr @y
@ & gafan & &9 Agea ¥ agm
& e, san as, gfram, sfearat
1 qar ffsg ) fafeaq s7 & s
§a1 a0 Afgy, T3 AT AFAIEY
gfezfYor T A7A1aT TIQ | AAT ATIAT &
gIgl & 497 T AT gy SEF o
g fgg ) Fu Ty g 5 awr
FIUH B FY 998 ¥ & afsdw
qAT FT TRIGIT FT G 1 ;¥ Y
MY &AE AR aRT F fra F ataq
T FAHFT W g | @Y a0 a0
F1FIg IS N AT Ag & 1 5%
qig § a1 AMw TgeEd & a ¥
FEAI AEAT | fqaw) dav q41 grar g,
Fgrag-ag qeiafa A1 Arw erg-
WE A T 1 37F faq FE FrA
T8 & 1 7o fadl a18 IA%! AT WIAAT
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TH-GHI &) oar & 1 & g "gew A
QAT |rgar § i qan AR S ATS
STy § fagr, wta g1 15 ASYTS
wiezg w1 wlafafa @y ¥ arfedy
JATE § ! IAFT ATIGVE FAT § !

st freardt e S| (AT
gfafafy @Y aa §, afFa g0 & adi

€

st Tra famma arean : #A) ST g
T FY TG 5 GUIS & TAF qad &
A Y oo gimfaa FWF N @@
FY sqqF fqFaTd, IqFT qwd @
FT 614 HAN | gAGT G AT FAFA
¥ oF AIfeT FRA@T F1 ARATR
gl a% gg Agl 9ar gar f& ag aan
HNw g ? gad AW F gET IR B
hafadt faadr g1 faget T HHY
rra’raa T w0 6 g0 FrgeUee KN
aYT faaeft g & A7 g9 AT Y AA
& v grganes &1 f@geage agy gan
g I H FEAT N g% ata& qig 29-
¥z FiFE A § | AT T %rgwﬁ
gt iT &g T (F §F qrg A @ar
g fadw ¥ Siwn feqEne e
TG ITE, T A A SAITHRY IAT G
agt @ ww-z-3e fgma @@ 2
R oo agt Awegs &1 graar
A€} ST | ATIA FEGR faEey F AR
¥ qqIaT 11 IAF qIF FA41 NE gy,
ag Agd Agl ang | @A o g
feqigtiz § &, TAFT F1H MTFEE 8 |
A Hl-5l aXTEs Sf%T o $74 §
gafag, § 31 @ § goar agar fa
wrar-as 9§ & afg @ @ &, sas

AFT & fAC FYq-F19 J Fg0 IST Q@

PHALGUNA 18, 1905 (SAKA) Missing of records 398

from B.O I. Calcilta
etc. (CA)

& 1 F9TE R §9P F AW &7
FT 17 Y ar Aidr § 1 AFHA I8 TAR
qT ST FIAT AYaT , FAGT-ATAT WY
F1 qqr €1 Ag0 gwar, & My gtmﬂ
F1 UFA & fag #1471 H34q ;mq AT ti
g ! Far aXFR EE &1 QO foredard
% @Y wETET @ aHd) § 5 WA h
T q3g Y geTIg AgY a4y | aﬁlﬁ T
fagara fHT & F9T Y gaar o @I i

T GLHIT I TG 17 FTN §1
S H ?

SHRI JANARDHANA POOJARY :
At the outset I may submit that thé Hon.
Member has touched the entire gﬂmut
of the functioning of thc Banking sector
and he has put a numbecr of questions.”

MR- DEPUTY-SPEAKER :
sher course for you.

A refre-

SHRI RAM VILAS PASWAN : And
I bave not put all the questions. .

SHRI JANARDHAN POOJARY : {1
fully share the concern of the Honi
Mcmber. If he had put - all these quess
tions in the discussion on Budget,” 1
would have replicd all those questions.
Today also I am in a position to answer
the questions but it will ta!ce time.

MR. DEPUTY-SPEAKER : I do neot
know whether he gets a chal:we in' his
party to spcak. oo} oin

SHRI JANARDHAN POOJARY : So

" far as this Calling Attention is concernéd,

it is a simple Calling Attention ¥égar &g
the theft of some records” of 'one of the
branches of the Bank of "India "
Calcutta. . 'R

The answer also is very clear, that a
boy aged about 14 years, who is the
son of a Head Peon of the Branch, com-
mitted the.theft of old records, that 90
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[Shri Janardhanan Poojary]

per cent of those records stolen werce
liable to bc distroyed and this particular
branch was opened in the year 1969
and most of thc rccords were not dis-
troyed. They were kept in a loft betwcen
the ceiling and the first floor and some
of the records which were stolen were
found behind that place, and the boy has
made a confession—which may be called
extra a judicial coafcssion—and the boy
has confesscd that he has bcen doing it
for the last six months, that he was
selling them to...ph.riwalas, and acor-
ding to his confession—-and even accord-
ing to thc allegation also—he was sclling
some onc or two old books, and he was
getting some amount. He has been
doing this, according to the F. I. R. or
investigation report, whatever it is
called, and the old records have also
been recovered. Now, what is the
report 7 The Press reports say that the
amount involved is to the tunc of Rs. 30
crores. No. The entire deposit of the
bank itself is to the tune of Rs. 3 crores.
Now, we can see whether any loss has
been caused to any body including to the
customers. And some books could be
reconstructed with the aid of the vou-
chers and other records which are
intact. So, I do not think that there is
any nced for panic. Therc can be no
panic in the minds of the pcople and
this is a simple case.

So far as the investigation is concern-
ed, already the F.I R. has becen launched
and the case has been registered. The
Police are investigating, and an internal
or departmental inquiry is also going on.
So, this is a simple case of theft. My
hon. friend has raised so many points
regarding the functioning of the bank. 1
also share the concern of the Hon
Member and in fact we wanted to intro-
duce some efficiency. Now, for your
information I have been t:clling, and I
am repeating today also, that so far as
the programmes under the 20-Point
Programme are concerned, th: 20th
point is that we have to improve effici-
ency in the working of the public under-
takings and cnterprises.
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What is the duty of the Minister ?
What is the duty of the Government ?
When the Members of the Opposition
Parties and even some of our own party
Members offer criticism  or give sugges-
tions, we consider thcm. Often we are
criticised and asked what the duty of
the Mini-ter is or what thc duty of the
Government is, whether the Government
has to act or not.

Now, he has mentioned about the
credit melas also and asked for what
purpose thc cradit melas are being
conducted.

13.00 hrs.

There is a criticism today and he has
also raised that point that the bencfits
arc not reaching the wcakoer scctions of
socicty, particularly the Scheduled Caste
and Scheduled Tribes, that therc is an
element of corruption and therc are
middlc-men also, and that guidelines are
not being followed by the banks. I will
satisfy the Members as to why thesc
credit melas are bzing held. Many of the
Hon. Members® the representatives of the
people and many of the Ministers also
do not know about the bencfits that are
flawing from the banking sector. So, we
have d» educate the weaker scctions
particularly the Scheduled Castes and
Scheduled Tribes. For that purpose, we
are holding public functions to educate
the people. What had happcned in
1981-82 7 I paid incognito visits and
also saw the functioning of the banking
sector. I paid surprise visits (o more
than 200 branches in the country. What
is the result ? In the IRDP we had to
give from th: banking and cooperative
scctors Rs. 600 crores. We have to pay
Rs. 3000 crores in five years. Wc had
to pay from the budgetary allocations
Rs. 1500 crores i.e. on 50 : 50 basis, as
subsidy 50% from th: Central Govern-
ment and 507 from State Government.
That is the scheme. After taking over
this portfolio we went through the earlier
performance of the banks. In 1980-81
we had to give Rs. 600 crorcs, but the
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banking sector could not reach the target.
It could give only Rs. 289 crores. In the
second ycar i.e. .1981-82, they could
give only Rs. 467 crores. What has the
Minister to do ? We have to sce that
this amount is given to the weaker section.
These credit melas were not introduced
after my coming to this Ministry. It
had been hcld earlier also in a small
way. Before coming to Dclhi I have
becen moving throughout the country. I
visited Orissa, UP, Rajasthan, Andhra
Pradesh, Karnataka and other places.
What is the purposc of having this mela?
We have to see whether it reaches the
weaker sections. The Hon. Mecmbers
can sce with thcir own eyes whether it
reaches the weaker sections or not. If
wrong people have becn identified they
can bring this to the "notice of the
Government. Here for that' purpose the
local administration has to identify the
weaker section under IRDP and DRDP.
Now, whom these loans are meant for ?
These are for the weakest among the
weaker. They are not in a position to
pay back that amount. These pecople
are not in a position to earn their liveli-
hood. Their living condition 1is the
worst.

What I want to say is, it may be
cxpunged also, that they are living below
the poverty linc, they arc not in a posi-
tion to pay back the amount at the time
of the identification. They should be
identified; that is the programme. Why ?
Because 31 crores of people today are
living below the poverty line in India.
We have given thcm the promise. When
we are going to the pcople, when we are
going to the votcr, wec are telling them
that we arc trying to remove the poverty.
But when the poor comes to us should
we forget them ? No, we have not to
give up the programme, we have to help
those people, othetwise the poverty will
be perpetuated in this country  There is
lot of resistance coming from the banking
sector. What is the traditional banking
in this country 2 They do not want to
give to those pcople who are poor, they
want to give to the people who are in a
position to pay back that amount. This
is not thc purpose of the IRDP, this is
not the purposc of DRI Scheme. We
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have to search those pcople who are
not ima position to pay back the
amount. This amount has to be given to
those people, the poorest among the poor.
The bank pcople should moniter it. they
should guide them and this amount
should be given to them and out of it
the poorcr sections must be in a position
to generate income and out of that in-
come, thcy have to pay back that

amount. That is the purpose. Is that
approach there in the banking pecople ?
No, that approach is not there. For
that the Government has come forward
with one programme for thosc people,
for those whoare not in a position to
furnish a surety, who are not in a posi-
tion to give any land as sccurity. The
banking tradition is that they want
surcty, thcy want security. Even before
nationalisation also thrat was the tradi-
tion. If you are not having any surety
or sccurity, bank loan cannot be given
to you. The result was that the poorest
man had to go to some body, some rich
man, he had to beg of him, he had to
touch his feet and he had to drag him to
the bank premiscs. That was the position
carlier. But the Government has now
come forward with a programme that no
surcty or security up to Rs. 5,000 for
productive purposes is required from the
weaker sections in order to help them.
But what is happening today. These
guidclines arc not being followed.

Now I am ooming tothe banking
pcople’s attitude and other things. They
do not want to give them anything. They
say, no, we cannot give. Thc poor man
is not in a position to cnter the bank
premises. We have to see that this
amount is given to that poor man and
that aiso in public. The pcople of this
country should also know that this pro-
grammc is being followed up. Even the
banking people should be clearly told in

" the public meeting that no violation

should take place and the amount should
reach the weaker sections. That is our
intention. Even if there is a violation or
any element of corruption, that should be
known to thc public. Allegations have
been made...... (Interruptions).

MR. DEPUTY SPEAKER: To such -
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meetings you are also inviting the local
MPs and MLAs.

SHRI JANARDHANA POOJARY : I
will come to fthat also, Sir. About the
application T may tcll you that any per-
son can forward the application. It is
not a crime. It may be from the Hon.
Member’s party. Even during this Delhi
mela, we have got the records to show
lhat pcople recommondcd by BJP pcople
were also given.

Now I will come the scrutiny part. It
% fot that any citizen of this country can
d6 that. You forget that I am a
ﬁlmster or for 2 moment you forget that
you are Members of Parliament. You
are residing in one locality and you are
stirrounded by the wcaker section Some
persons who do not know the proccdure,
who are illiterate, will come to you. As
4 citizen if you just forward their appli-
cations to the bank  that is not a crime.
But you do a crime if you are going to
sérutinize it. Scrutiny and verification
will be done by the banking pcople. It
is their jurisdiction. It is not the juris-
diction of any body elsc. Why this
Question has arisen is because an Hon.
Meérthiber from our Treasury Benches was
ivited to Dclhi and through him the
distribution was made.

I may say for your information that I
toured throughout the country and I
attended so many melas. Even Members
of Parliament and MLAS thosc belonging
to the opposition parties including BJP
and Janata, have distributed it through
melas. To distribute it like that is not
a crime. I have called the poorest
among the poor from the crowd, the
harijans or people from the Muslim com-
munity .to come to the dais and distribu-
ted it through them also. I have called
journalists to the dais and through them
also I have distributed it. Itis not a
crime. But, so far as verification is con-
cerned, it is the responsibility of the bank,
which has to propcrly identify them and
scrutinise the documents, That is how the
scheme is functioning.
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If there is any element of corruption,
action has to be taken against that. The
Minister also receives a lot of complaints
I have become the most unpopular person
in the banking sector for doing this. A
charge is levelled and I am also blamed,
But I have not uttered a sing'e word
against it. Members who arc voracious
readers would have rcad in the news-
papers the charge that the Minister is
doing all these things. It is the mischief
played by some of the people in the bank
who want to scuttle “this scheme. 1 do
not blame all the pcople in the banking
scctor; there are some good committed
peoplc in the banking sector. At the
same time, there are some blackshcep.
We have to identify them and take
action.

In Bidar there was a large crowd and
I was explaining to the pcople that these
are programmes meant for the wecaker
sections, who have to asscrt themsclves.
Whilec we cannot satisfy all the people,
thc object of the programme is to
identify 600 families per year per block.
When I was cxplaining the programme,
some peoplc from the crowd got up and
said “You are talking about this scheme,
but you do not know what your office or
bank people arc doing; we have been
asked to fu_rnish security cven though the
amount asked for is for a productive
purpose; you are shutting your eycs and
ears to that””. Then I asked one of the
poorest among the poor to come near
the dais and asked him to cxplain his
difficulty. He said that he had bcm
asked to furnish a security. In reply to
my question, he named the bank. J
called for the manager of the bank and
asked whether it was true that he had
been asked to furnish a security. The
manager admittcd that it was so. Then
I mvntcd his attention to the guidelines
of the Reserve Bank and the circular of
the Government of India which say that
security should not be asked for and
asked him whether it was not a violation.
He admittcd that it was so. When I
told him that he had commited an in-
justice to, these poor people, he said,
“Yes, Sir”. In the meeting which I ad-
dresed, there was tension and I said that
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an inquiry will be ordered or he has to
apologise. The choice. is his.

MR. DEPUTY-SPEAKER : Did you
take any action against the manager for
dereliction of duty ?

SHRI JANARDHANA POOJARY :1
told the meeting that either I would
order for an inquiry, according to the
democratic procedurc or 1 would ask the
manager to apologize to the party, the
choice was his-which he did.

MR DEPUTY-SPEAKER : We saw
it in the papers.

SHRI JANARDHANA POOJARY :
In my constitucncy in Mangalorc, distri-
bution has taken place. After that,
went to the circuit house. Some
members belonging to the poorer section
came rushing to the circuit house. They
were in an agitated mood- I cnquired
of them the cause for their agitation.
They replied; ““Sir, one of us asked for
a loan of Rs. 3,000 and another Rs.
2,600 for running shops; we have been
granted Rs. 300.”

That has to be paid back in thrce
instalments within three months. Now,
what has Minister to do ? What are
you ¢xpecting from him as a Minister ?

. You immediately contact me for swift

action. You don’t want delay. So,I
immecdiately contacted the Managing
Director at Bombay and asked him what
his pcopile were doing. Are thcy not
committ ng a fraud on the people ? 1
asked. I told himnot to do that. I
asked him to makc an inquiry and if it
is found it is correct, then to shift
those people immediately. An inquiry
was madec and he was shifted. And for
that I am blamed and you, the Opposi-
tion parties, are criticising me. Have
you raised a. single word in support of
the action ? Is therc any statement
given from you in any paper that you
arc supporting it ? On the contrary, I
was blamed.

Now, I will just posc onc question.
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Can you and can I say to whom my wife
has voted ? 1 cannot say. Similarly,
can you say (0o whom your wife has
voted ? No, you cannot say. We have
to believe the statements of our wives to

“whom they have voted. Similarly, you

cannot say which person of the socicty
has voted for whom. In 1977 we had
bcen thrown out of power, particularly
in Northern India. And you know how
many seats we got and what was the
margin you got. The very same people
in 1980 also threw you out. Can you
dub them as your voters or anybodyjelse’s
voters 7 No body can say that. They
only see whether we have been able to
see that the benefits have reached to the
weaker sections of the society or not,
whether we have becen able to ameliorate
the conditions of the weaker sections of
the society. No body can guarantee that
they will vote for this man or that man.
They will decide on the basis of our per-
formance. Some people have been
saying that the programme is only on
paper and implementation is required
today. And when we get a clarification
to find out how much implementation
part has bcen done, you don’t relish it.
But we cannot help. Now, throughout
the country it is being done. People
belonging to the weaker sections, parti-
cularly the Scheduled Castes and Schedu-
led Tribes do not know what is the
benefit they can get. So, we are explai-
ning to them how they can sccure the
benefits from the banking sector. For
their information certain exhibitions have
been arranged and persons who have
secured benifits are brought and they
explain how thcy have been able to get
the bencfit.

Now, regarding the fraud. You want-
cd the Minister to take action. It is the
duty of the Government to find out what
had happened. Bceccouse of our checks
and cross-checks, inspections and other
things frauds are coming to light today.
In 1979, in Gandhinagar, in Gujarat, a
Clerk in the State Bank of India had
defrauded to the tune of 3.50 crores.
And one lady in Declhi defraudcd to the
tune of one lakhs and odd. Bccause of
this system of checks and cross-chcecks
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this has bcen brought to the light and
the Government is taking action., Now,
here also you have pointed out irregula-
rities in the functioning. We have
convened a mecting in the month of

March whercin we arc going to discuss

about ways to prevent such frauds and to
find out how best can the banking scctor
give its scrvice to the people of this
couniry. That is our attempt. But you
have also got some responsibility. There
you can tell your Members to cooperate
in the implementation of these pro-
gremmes. For your informatinn, Shri
Paswan, an advertisement appeared
against me put out by an association
from the Banking Scctor which charged
that we were frittering away the public
moncy. In what way are we doing that ?
What we are doing is implementation of
the programme to help ameliorate the
conditions of the weaker sections of the
socicty. You rightly said when the
morey was locked up with the large-scale
industries, nobody questioned. Even
bank people did not give the advertise”
ment.

They kept quiet. They gave the
answer saying that it is the management
that is doing. No. At every stage, for
your information, from bottom to top,
the bank manager has to recommend, the
Regional Manager has to recommend, the
Divisional Manager has to recommend,
the General Munager has to recommend
and the Exccutive Director has to re-
commend. 1 tell you the involvement of
everybody in the management is there.
Nobody is talking about it there. When
we are giving loans to weaker sections,
when we are implementing the programme,
everybody is raising the cry and some of
you people arc there who arc commited.
Just extend the cooperation and that is
required today.

So far as the other things are concern-
ed, I have answered them. Thank you.

MR. DEPUTY-SPEAKER : There are
thrce more Hon. Members to speak and
I think we will complcto it very early,
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and I would like that both sides should
not take more time. We will complete
and take our luhch.

Mr. Rawat, since Mr. Satish Agarwal
wants to go early, I will call him first
and call you next.

SHRI SATISH AGARWAL (QJaipur) :
I have 8ot onc request, Sir. I have to go
to the Supreme Court to attend to my
election petition. So, I would request
my friend, Mr. Harish Rawat, to give
mc precedence to ask a few questions.
Mr. Banatwalla is not present herc.  So
there is no problem.

MR. DEPUTY-SPEAKER : Yes, I
have permitted. He has given it in
writing.

SHRI SATISH AGARWAL : Mr.
Deputy-Spcaker, Sir, I am thankful to
the Hon. Deputy Minister, Mr.
Janardhana Poojary, for giving such
detailed information about the function-
ing and malfunctioning of the banking
system in our country, I have praised
him on earlier occasions also. He has
becn very bold, very dynamic and very
efficient, very smart, taking lot of pains.
I have said so on earliecr occasions also
and I have no hesitation in repeating it
now. Hez is out of the wholc lot or he

isone for whom I have got great
appreciation, and I am one particularly
who will say day a day and night a night
across paty lines.

MR. DEPUTY-SPEAKER : He is a
good Minister bclonging to  your caste
because you were also the Finance
Minister.

AN HON. MEMBER @ We have also
praised him.

SHRI SATISH AGARWAL : Sir, as
a matter of fact, Mr. Poojary has him-
self extended the arca of discussion so far
as this Call Attention motion is con-
ccrned and probably under certair
compulsions because certain question.
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were posed by M. Ram Yilas Paswan
which were not  called for or wecre nat

. 5 My . % 4
arising out of this Call Attention motion.
But anyway, bccause he has raised thos¢
questions, Mr. Poojary thought it fit to
reply to them.

MR. DEPUTY-SPEAKER : Who
knows ? Both of them are progressive
young mcn, thcy would have understood

each other......
(Interruptions)

SHRI SATISH AGARWAL : That
is why I did not take any objection
while he was speaking because those
points were not relevant to the Call
Attention motion, but wcre relevant
otherwisc, and were important other-
wise.

Sir, 1 do not know, but onc particular
important aspect of the matter which he
has just stated while replying to the
Call Attention motion is that the Party
made promises at the time of elections
that ‘we will do this and that for the wea-
ker sections of society’ then why should
not the Party do that ? I am happy to
note that at least now that promise is be-
ing fulfilled. They have revised the defini-
tion of the ‘wcaker sections’ also. Now,
according to the latest Circular No.
4/PSLB/84, which has becen issucd by
the Punjab National Bank, which isa
priority sector and lcad bank division
in New Delhi, on 10th January 1984,
the revised delinition rcads as under :

“The revised dofinition of “Weaker
Scetor” and the sub-targets refixed for

advances to this sector were communi-
catcd to all offices vide H.O. Circular
No. 17/PSLB-83 dated 30.3.1983.
According to the new  dcfinition,
“Weaker Scctor’’ now comprises of :

(a) Smalll and Margdinal Farmers
with Jand holding of 5 acres and
less, landless labourers, tenant
farmers and sharc croppers.

(b) Artisans (ircespective of loca-
tion), village and cottage indus-
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tries, with limits upto Rs.
25000/- in village and small
towns with population not
exceeding 50000/-  involving
utilisation of locally available
natural resources and/or human
skills.

(¢) LR.D P. beneficiaries.

(d) Scheduled Castes and Scheduled
Tribes.

(e) D.R.I beneficiaries.

Sub-targets fixed for this sector under
priority scctor are 25% of total Priority
Sector Advances and 10% of total credit
to be achicved by March, 1985.”

The dcfinition of the weaker sector
has been communicated to all the Bank
branches subordinate to all  the-nationa-
lised banksvide their Circular dated 10th
January, 1984, According to this
definition, even all landless labourers,
tenant farmers and sharc croppers irres-
pective of the limits so far as the land
holding is concerned, they are all inclu-
ded in it and they are all entitled to it.
Small and Marginal Farmers with land
holding of 5 acres and less and all other
landless labourers and the tecnant farmers
and sharc croppers. Everybody is now
within that particular category apart
from I.R.D.P. beneficiaries, Scheduled
Castes and Schceduled Tribes D R.I1.
beneficiaries. The area has been wide-
ned very much. Will you kindly let us
know what was thz target for the year
1983-34 ? What werc the figures car-
marked by the Government and distri-
buted by the Government to all these
weaker sections of society which are
now in this definition during the year
1983-84 ? What is the target for the
ycar 1984-85? Why was there a short-
fall in 1983-84 ? I shall be thankful
to you for giving these figures. I am
asking thes¢ figures bccause your
memory Is very stréong and your
memory is just like a computer. You
just gave immediately so many figures
with regard to number of banks, their
deposits and so on and so forth. That



411 Missing of records from
B.0.1. Calcutta ete. (C.A.)

[Shri Satish Agerwal]

is why I have posed that particular
question. Has the Government received
complaints like the one which you
mentioned in Karnataka—sanctioned Rs.
2,600/- or asked for Rs. 2,600-, being
given Rs. 300/-? Have ydu reccived
complaints with regard to corruption
while in the distribution of these amou-
nts ? Throughout, the Government
must have rceeived complaints from the
Opposition, from the ruling party that
instead of paying Rs. 5,000/- they are
paying Rs. 3,000/- having Rs. 500/-
commission here or there. Are there
certain-complaints 7 What sort of action
the Government takes? Are you
referring them to the respective banks or
to the Reserve Bank or do you issue
any guidelines to check corruption in the
distribution of this amount to the wea-
ker section ? The weaker scction is not
competent to come to you. They are
not competent even to approach the
Members of Parliament. They are living
in small village jhuggies and hutments.
They will go to bank, have some money
whatever is paid to them, consume that
and go home. They will never go to
the Members of Parliament or to the
MLAS for complaining. They are so
contended people in India fF & FgT §

fo wisg & foraar faar 8 ag foer qar

HIT gaAT S fad a1 &, 38 AF §

Has the Government received such type
of complaints ? If so, what mechanism
you have evolved with regard to enquiry ?
Can you give any figures with regard to
action taken in this particular behalf
against the erring officers or Managers ?
Simply transferring or shifting is not
sufficient ? If you can give certain figu-
res with regard to that, that will bc much
better and that will be very much
appreciated.

MR. DEPUTY-SPEAKER : You
have got some work in the Supreme

Court ?

SHRI SATISH AGARWAL : I am just
going.

Now you have shown great anxicty,
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which I appreciate, for ’thc. weaker sec-
tions, no doudbt, and you have 'said
something about the collusions in botween
the bank officials and big business houscs.
There is no doubt about it. Has it comc
to your noticc ? There is something laid
down in the Banking rules and regulations
I am also aware of it— Rs. 100 crores
has been given to Settias in London by
our banks. You must have that cutting.
They are involved in forgery and all that.
Their ships have been detained. They
have been bailed out. There are cases
registcred against them. Even then, your
bank managers are urging the Reserve
Bank to give them assistance and aid
and do all that. Are such tramsactiong
abroad also ? If you can right now
enlighten me on this issue of the Sethias
regarding hundred crores of rupees
advanced against their insufficient and
inadequate securities, I will be thankful
to you. Otherwise, you can write to me
later on in this particular behalf as to
what 1is the position.

Sir, I would only end by requesting
the Hon. Minister that so far as the
particular case in question is concerned,
it would have been better if chat parti-
cular bank would have issued some
coatradiction at thc early stage that Rs.
30 crores are not involved and only Rs.
3 crores are involved and that it was an
old record and a case has been registercd,
probably no call-attention motion might
have been come on that particular score.
But then, I am very happy to s:e that the
banking industry which was nationalised
for the laudable objectives and which was
getting corruption institutionalised and
the inefficiency associated with the whole
banking industry, particularly the natio«
nalised banks, are improving a little. I
am happy to see that the young dynamic
Minister, Mr. Janardhana Poojary is
taking steps and taking keen interest in
eradicating corruption from the banking
institutions andfalso the inefficiency from
the banking institutions and deterioration
in the customer’s services from the
banking institutions. I wish you all well
in the objectives. Please sce to it that
frauds, defalcations, theft, robberies,
decoitics, manipulations, devouring uaotes
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while distrcss old notes and other lot Of
complaints are rcduced. I wish you all
well in your sincere cfforts. My good
wishes are with you. So, whatever light
you can throw right now, you can do so.
Otherwisc, you can send a reply later.

SHRI JANARDHANA POOJARY :
Mr. Deputy Speaker, Sir, I am very
grateful to Shri Agarwalji for saying
some good words about me. Now, he
agrecs on certain points. We have got
42,207 branches throughout the country.
About 6 and a half lakh employees are
working in the banking sector. So
far as the new definition regarding
“wcaker seetion’ is concerned, we have
appointed the Ghosh Committec which
has gone into all the aspects and submit-
ted recommendations. Thoy have defined
the wecaker section. The coacept of
“weaker section’ has also been defined
and it has becn given. Now, by March
1985, we have to give 25% of the prio-
rity sector advances to ““weaker section”
and the actual figures and other things,
I will farnish to the Hon. Member later
on in detail.

He has also stated about the corrup-
tion. These things are being raised. It
is not only that therc are complaints.
The procedurc is unless we have got
some specific complaints, we c.in not go
into this. Now, in order to overcome
all thesc things, I am moving from place
to place and he has correctly put it that
the weaker sections arc not in a position
{o state. They arc not in a position to
say. Most of them are not in a position
to say anything. That is why, the
Minister is moving. Only for a few days,
I was in De¢lhi during inter-session
period this time. I personally moved
from one place to another and onc State
to another. I am putting questions to
the people of weaker section openly and
calling them to my side also. I am ask=
ing them, ““Have yoa parted any amount
as bribe’’ ? This has reached and this
is rcaching the systcm and when wc arc
asking this, this has created a panic in
the minds of thc banking sector also.
Here is the Minister moving and perso-
nally questioning and if somcbody says
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something, what would happen ? In
Rajasthan, I put the qucstion to the .,
weaker section. Thc poorest. of the
poormen then stood up. I said, “You
can tell boldly; you have to assert your
self. If some injustice is caused to you
weakers section, you should be ina
position to tell. Get up and say : Have
you parted with amount 7 Then, one
man stood up and said : “Sir, I have
parted money with one Patwari. He
asked Rs. 100 from me for I. R. D.
programme. I could not do anything,
it was the State Government. A Deputy °
Commissioner was there. 'I called him.
Immediately, action was taken against
that man. The system is there.

I waat to make it clear to Hon. Mem-
bers that there is judiciary in the country.
We have to go as per the rules and
regulations and as per thc provisions of
law. Otherwise, we will bc blamed to-
morrow. When we are moving from one
place to another, we are rcaching the
people. The press is also doing a good
job of it. They are also highlighting it.
It is reaching the people. Let it not be
construed as a glorification or any such
thing. When I started paying surprise . .
visits, cven if you go and stand in any
branch of the Bank and just observe what
is happening there, the people will mis-
take you for me. The bank people have
startcd thinking that it may be Mr.
Poojary. 1 am grateful to the press also
for that. To that cxtent it has gone.
Even if Mr. Satish Agarwal goes and
stands in any bank and if he just observes
what is happening there, they will mis-
take him for moe. '

MR. DEPUTY SPEAKER : Poojary
is between God and the people. You are
correctly doing it.

SHRI JANARDHANA POOJARY :
Like this, we are moving from place to
place. We have to combat corruption.
Not only that. A lot of resistance is
comiog from the banking sector. They
do not want to do all these things. It
has come from the Opposition parties
also. My submission is that if we pro--
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coed in this direction, to a certain extent

we can succeed. That is my thinking.

So far as the other information that
he has ‘asked for is concerned, I will send
it to him. |

st gOW A (ATHIST) © IUTSE
WY, ®9 §F AAATT gIEAl 7 AT A
g famig st 7 wra Afan fageq &
TR § @ THRIC FB1E AT AT T
St a2 facare ¥ IAFT qHF W 2
fegr & 1 & gawTr g, 39%F TT TS
Fg3 & fqg Asf g war & 1 &, 5w
facem & st @y garr g 1 afafeza-
q AT qa-daaa & S0 A qE
g & gegarz A1 Mgar, F@ifs Iaw
wT @7 qgar g § awA faum &
fad} § qearagw f& s & qEA
s WY 3T fed) 10T srgAY FT
feama &Y fawifear Y aY sa1 gaa)
fawmifen ®Y zd-ar3a fearaar ? 3%
fear warat 3 guw gva v aq
QET A g T & | ATFoA ool
¥ fya@ar sTowd 39 A §, 39 T
dafasig wrr af6T wETHI R0
4% % qg &g A F OSHTEEA
ST @ A IaF) fway 7 fral agra @
gaI FY e Y S & gafan, &
g & wi-atfan faeeq w1 agrar
fear wAT A1 | 9@ 59 A4g FT HAT
AT & Y gEIN 54 ag  Ag) i
TaY gW 412 fasqa | garu sA7 @A g
fe s argdY =Y wga faar ) faqm
M a@ & s a3eq Ffea gorral §
AFT AT F3T §, IT%) 79 faeeqa 51
aNE FAr AIfgg 1 AgATITH TFG A
$9 AFAqT Q7 A qE gL S
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FIHIT & IeeT F FIAHT §W &
TERIT F § | § DA F G W
ay @M qr gwamret fagxa @ar
Tifga | X faa Aifa w1 fegerart
HIGT &, T IT AT AAA Ag1 FW g av
ga% faars uaga faarsar arfgo
T6 FNGIHN T F9 T FfF  FIAT
gE frar § qu § feafa w16 gae a€
21 9ga-a1  q@1 98-8 genafadl &
qg giar 81 3% ag frFav agi g
qUIT | §F FITA I-glod Q& & fqah
gog ¥ gawr ore faar smar @i oA
g o Je-8s &1 fegama @ar
qifgn | frarg % #Y 9ifge i ag of-
ot 3aFT qfeqa w3 AT aifqardz &
gTaA AR TG A0 | I§-q5  ZEE -
afaeza &1 feaar aar fear s § @i
98 999 A g & 17 qT-sT F ®T §
JAT FATA0 §, TT I1T HT JAAFIL T9A7
F1 grar =rfge | g1 3@ #v fwgar
Ggronar g, sEd AR § N FTar @1
qd1 FAAT qgT 1 T aHT N fewia
a5 § 3% geaAw ArfeT gt § AT
Fgait@uI E fF a%d R IF &
a:gT daq 15, 20 afama Fidl 1 &Y
MNfsz grar g etr g fulg fad
TF FT ATAFT aF & afag @ sy
g Agar g fe enfer frad dro
g¥ o Sito & qrd WY arAr Fifgy arfe
qifqare @it wizAfmag w7 394N
q@ 4% % &gf av a4 oY FA-gutdl
A9 § arfs gt gae a1 gq
AT agt FA-59 w19 w@ga & afq@
qA FT AT g, AfpT WY qar \F0
Agl srrar & &7 fgeA ¥ g IfFEa
¥z 93 faqir x1 a®, sqasfafafy

qa7 faaid &Y swqq w7 qH | q@fad
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ggEed § ANE var aQwr @=wT

arfed aifs §fen d3z qv oifaarie

w7 9Yat fagae g1 arfe gw aed afy-

1T FTIAT FTGF |

faqa gaik 45 §, AT gwad 5 g2
YgAAITSE §F § ¢F  JIATES FHIGA
giar aifgy oY ag g fF saw) afET
¥ et g @udl § &l Fdl 9Ee)
AT AT A 31 FT dF gL TF T
qRATTE FHYmA AgY q3a1, T f9¥
gF1T §fF0 Ty &1 F9 9@ WIe,
a9 9% TEFT FIF-UIET § AT FHIAL
aga w@Fwg g1 A | zEfeg g
At aqid fF Far g ;S qar aqF
fasidd, gaR g 1 AEN f g
AMAATIST 99 L OF GIHAT H T
araifgr Mg FaR @ fr da |
agt-wgt feg qwg A weafeat €
w3 o 9 FMgT &t fEld gy ag Wy
qifqardzs & @maa 9w a7 arEr |91fgg

zgd garar g s & faox #
g qifady 21 S as f9g ag @
frad &7 ‘71 afars T IW & Iah

AT fad §%  AxET &) Nfadr §
TT-AF FIF I 4% F1 qA7 A §
@Y ‘g woner F @ giar =ifgdy
fawa ot AgA@IEST 5@ § T M-
AGAAIOT qH G ST B AR AT ©F
& 9w F Qfgdy @iy wifgg @fs
IR AT ST a9 fe wgi 9w
1 et #1 it gl fwar ar w@r
N FF fewq 95 F1 qifadr #
Yt AgY wRAT & g7 T ATHIVAL &
w13t g fe gas Y g fasdi g1 €9-
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faogxds fr gedw afeawr @k

qfewrs Ofau & fawg ¥ gF @ wwe
# qiferdy 8 ¥ 3 gErg I

SHRI JANARDHANA POOJARY : ‘I
have statcd carlicr also that we are con-
vening a meeting of the Chief Executives
in the month of March and we are going
to discuss all these points also in the
proposcd meeting. So far as functioning
and othcr things arc concerned, 1 have
alicady placcd my vicws beforc the
House. In fact, I have been saying that
I share the concern of the Hon. Members
and because of their views, as a Minister
I have to act and I have becn acting also.
A lot of reaction is also therc and we
are swallowing all thesc things. I can
assure the Hon. Members that from my
side I will do my best to tone up the
administration as far as possible. For the
information of Hon. Mcmbers I may say
that when there was a circular that office
should be clcan and reccords should be
properly maintaincd, I had even gone to

‘the extent of paying surprise visits to

banks and secing that it was implemented.
I personally went there and I even dust-
ed the tdble when there was dust; I
cleaned the mirror also. To that extent
1 am minutely following it up. As far as
possible we arc trying to implement
whatever has been  stated, and
whatever programme is there, we are
going fo implement that also, For the
information of the Hon. Mcmbers I can
say that in thc year 1982 because of
toning up and action taken and also be-
cause of the cooperation of the bank

. people also, we have been able to give

undcr the IRDP Rs. 714 crores and we
have covcred a portion of the backlog
also. We have gone to that extent.

So far as bad debts are concerned,
there is a statutory bar from disclosing
anything and that is whyl am not in a
position to give the figuro about bad
debts. So far as the other figures are
concerned, these figures are not ‘available
with me. 'l can say to the Hon. Mcmber,
so far as sick units are concerned, an
amount of Rs. 2,577,62 crores is locked
up in sick units,
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SHRI M. RAM GOPAL REDDY
(Nizamabad) : In his youthful enthusiasm
Mr. Paswan has raised many issues; he
has discussed almost the entire policy
regarding banks. In his youthful enthu-
siasm the Minister also has equally done
the job. ~

He has rcplied to each and every
point raised by him.

As far as any partiality shown to
Congress Members of Parliament, I want
to tell my young friend. Certain
parliamentary traditions and convcntions
have been laid down by that great man,
Pandit Jawaharlal Nehru and they are
very scruplously followed by our Prime
Minister and there is no differentiation
showr between one Member of parliament
and another. As a matter of fact, some
time, we, the members on the ruling side,
have a grudge with the Minister that he
is giving a little preference to the Mem-
bers of th¢ Opposition.

MR. DEPUTY SPEAKER : If some
thing is not done to you, you may not
attack the Government but if somcthing
is not done to them, they will attack the
Government. Thercfore, they are favour-
able to the Opposition.

SHRI M. RAM GOPAL REDDY:
Sir, Pandit Nehru uscd to say that he
wanted a strong Opposition and when
Prime Minister Indira Gandbi took
charge of the Government in 1976,
about 160 Members of Parliament from
this side walked out to that side in the
name of Congress(O) or some such thing.
By the time 1971 elections were held,
" only 16 out of 160 were returned....
(Interruptions)

SHRI RAM VILAS PASWAN : How
. is 1t concerned with this ?

SHRI M. RAM GOPAL REDDY
That is what I am explaining. Only 16
members came....

MR. DEPUTY SPEAKER : Mr.
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Paswan, You have exhausted everything.
So, he must talk something.

SHRI M. RAM GOPAIL REDDY :
We have our own party workers and
ours is the biggest and the largest politi-
cal party. We have got mor¢ workers.
Naturally the people who go to our
workers arc being helped.

MR. DEPUTY SPEAKFIR : Now that
you have prepared sufficient background,
you please put your question.

SHRI M. RAM GOPAL REDDY -
Only Rs. 3 crorcs deposits are there in
this bank. But the Telegraph paper
fortunately or unfortunately made it Rs.
30 crores. Fortunately the Opposition
has not said Rs. 300 crorcs. I want to
know from the Minister. Was there any
motive in stating this thing? This is
a very important thing. Has anybody
motivated that man to speck this thing ?
Has it got any cffect on thc current
accounis ? Are the current accounts
being maintained properly and is there
any risk or not to the bank in financial
terms ? If somc documents are missing
and if somebody wants to play some
mischief, I want to know whether he has
played any mischicf and evaded payment
to thc bank, I want to have a specific
answcr for all these questions.

Onc thing T want to tell Mr. Paswan.
Mr. Agarwal was here. You arc now in
the Chair. You know, Sir, many of
their amendments were accepted by the
ruling Party. A man with experience
and with all the sincerity to improve the
working of the banks—when he gives a
suggestion, it is accepted. [ am glad to
say that during the period of Mr.
Poojary, a lot of improvements have
taken placc and poor people are getting
money. If there is any corruption, it is
the duty of the political workers in the
villages and in the ficlds tQ report to the
authorities concerned with full particular,

SHRI RAM VILAS PASWAN
(Hajipur) : Mr. Poojary is a very prompt
man but your workcrs are very corrupt.
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SHRI M. RAM GOPAL REDDY :
But if a general statement is made, it
will have a bad effect on the morale of
the honest workers in the bank. To think
that every bankman js dishonest is very
bad. There aré so many good and
honest bankmen and espcecially, the
young gencration that is coming up,
they arc honest and they take pride of
being honest. Many young officers who
arc coming take pleasure and arc happy
that they are honest and they arc doing

. good works and they are helping in cxe-
cuting the policies and schemces laid
down by this governmcnt and approved
by thc Parliament and those schcmes are-

. fortunately those sponsorcd by the Con-
gress Party and we naturally take full
pride for that.

SHRI JANARDHANA POOJARY
The bank has verified and no valuable or
current records are missing and in fact
no financial loss either to the bank or to
the customers in the bank has been
caused. As I have already said, some
records are missing and out of them,
90% are records liable for dcstruction.
And only ten per cent is going to be
reconstructed with the aid of the exist-

.ing vouchers etc. No loss—financial loss
—is going to be¢ involved.

So far as the issue raised by the Hon.
Members is concerned, although there
are some bad people, it is also true that
a majority of thcm are dedicated people.
I do not 'think that Shri Paswan has
meant that. Hec has only generalised
that thing. Some bad pcople are there.
Against some of them, if identified, we
have to take action. This is what had
emerged from this discussion. I want to
make it clear that all people are not bad.
A majority of them are good people—
dedicated workers. What we want is
some dedication. We want the same from
other people also. We have to advise
and guide these people who are not
taking such interest in this. This is what
we are doing.

SHRI M. RAM GOPAL REDDY :1
wanted to know if there was motive
behind ali this.

———

National Rubber Man. Ltd. (Nationalisu~
tion) Bill

SHRI JANARDHANA POOJARY :
Therec is no motive; there is no conspi-
racy. This is simply a casc of theft by
a boy aged about 14 who is the son of
an cx-peon of that Bank.

SHRI RAM VILAS PASWAN : What
about the computer system ? Last time
you told us about that.

SHRI JANARDHANA POOJARY :
Some of the union people have agrecd
for the computerisation. Some of the
bank pcople have already gome for it.
What my hon. friend stated was correct,
namely, we are not having the latest
figurcs. We have got the figurcs of 1982
and for 1983. We are not having the
latest figures. As my hon. friend said
wc must have the uptodate figures. We
are trying to do that. For that we want
the full coopcration of the bank people.
While some of the bank people are
for that, some of the union pcople
still resist that.

MR. DEPUTY-SPEAKER : The
House stands adjcurned to meet again at
15 hours.

13.'57 hrs.

The Lok Sabha then adjourned for Lunch
till Fifteen of the Clock

1The Lok Sabha reassembled after lunch at
five minutes past fifteen of the Clock.

MR. DFPUTY SPEAKER (in the Chair)

MR. DEPUTY SPEAKER : Now the
House will take up Legislative Busincss.
Shri Narayan Datt Tiwari.

INCHECK TYRES LIMITED AND.
NATIONAL RUBBER MANUFAC-
TURERS LIMITED (NATIONALI-

SATION) BILL*

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
Sir, I beg to move for leave ta introduce

*Published in Gazette of India Extra ordinary, Part II, Section 2. dated 2.3.1984,



